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JUDGEMENT

KRISHNA IYER, J.:-

1. Shri Saharya, when the arguments were opened, expressed his difficulty in unfolding the facts of
the case and when it became apparent that the subject-matter of the appeal consisted of two trivial
sums payable to the former conductors who were later dismissed by the appellant, the Delhi
Transport Corporation, contended that his client was primarily interested in the question of law as to
whether the respondent conductors after their dismissal could rely upon S. 33C (2) of the Industrial
Disputes Act for enforcement of arrears of wages due.

2. We are satisfied that the matter involved is so trivial that we should not agitate on this appeal at
all. It is not as if once special leave is granted under Art. 136 this Court is bound to decide every
question of law, be it big, small or petty in the sense of the actual subject matter. In this view we are
not inclined to go into the question of law raised before us but make it clear that the position of law
canvassed before us by Shri Saharya may await pronouncement in a better case where the stakes



have some sensible relation to the special jurisdiction of this Court. We leave the question of law
open but unhesitatingly dismiss the appeal.

3. At the time leave was granted this Court ordered "the petitioner appellant will pay the costs of the

respondent in any event". Therefore we direct that the appellant shall pay the costs of respondents 3
and 4.

Appeal dismissed.



